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causing delay in clearance and imposing security deposits,

citing technical reasons. A general guideline will be issued that

no security deposit shall be demanded in cases involving the

following technical reasons. Other statutory procedures would

follow.

1.

Cases involving non-inclusion of commodities under

transport in the registration certificate.

Goods of registered dealers transported as stock transfer

with valid declaration and stock transfer note.
Machinery of works contractors, properly declared.

Clerical mistakes in the invoices like change in dates, TIN,
vehicle number etc. if the dealer owns up the

consignment.

Mistakes in Form No.8F declaration, Invoice and Form
No.16 etc., the dealer / person should be given an
opportunity to correct the mistakes.

Misclassification / rate of tax of commodities noticed in the
invoices and declarations should not be dealt with by
check post authorities, but shall ‘be transferred to

respective assessing authorities with records.

Goods transporting into the State for complying interstate
works -contract within the State should not be detained,
but forwarded to the concerned assessing authority for

verifying the claims.
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245. VAT Consultative Committee: There was a vibrant VAT
Consultative Committee during the tenure of the previous LDF
Government.  This Committee would be revived with the
Minister for Finance as Chairman, Addl. Chief Secretaries of
Finance, Industries and Taxes as Official Members and the
Commissioner of Commercial Taxes as Convenor. The
authorized representative of trade organizations shall be
inducted as non-official members.

246. Tradérs Welfare Board: Traders Welfare Board is also inactive.
It will be re-organized and Traders Welfare Fund membership
will be enforced. A grant of Rs.5 crore or one percentage of the
amount achieved in excess of the tax target whichever is higher,
will be given to the Welfare Fund. Welfare Fund benefits will be
reformed and compensation will be given for business loss on
account of calamities like fire etc.

247. There are 4574 cases in the KVATIS special report of 2014 of
the Comptroller and Auditor General which requires further
action. Action would be taken in this regard, within the next six

months.
Additional Resource Mobilization.

248. The tax on wheat and wheat products were done away with.
But this exemption was not transferred to the customers by way
of price reduction. Wheat products are mainly sold in packets.
Even though the tax rate was reduced, the trade continued with
the same MRP and retail price. Since, reduction in tax rate did
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249.

250.

251.

not benefit the consumer, and MRP is calculated inclusive of

" tax, | proposé to levy 5% tax on wheat products like atta, maida,

sooji and rava sold in packages with MRP. Additional revenue

of Rs.50 crore is expected.

The tax rate of ‘Basmati Rice’ sold in packets with MRP will be
increased to 5%. An additional revenue of Rs.10 crore is

expected.

Though tax exemption was granted to coconut oil, it did not
benefit the coconut farmers. The tax exemption on coconut oil
is being misused by the traders from outside the State by
bringing oil into the State and selling it. Further, there are
complaints about adulterated oil entering into Kerala markets.
There are instances whereby other edibie oil is transported into
the State declaring the same as coconut oil. In the
circumstances, to control the movement of such oil into the
State, tax will be levied at 5% on coconut oil. The additional
revenue from this will be fully utilized for procurement of
coconut in Kerala. The support price of coconut will be
increased from Rs.25/- to Rs.27/-. As in the case of rubber, a
scheme would be drawn up to procure coconut from farmers
and directly transfer the price to his bank account. An additional

revenue of Rs.150 crore is expected.

The tax imposed on cooked food will continue without any
change. However, a tax at the rate of 14.5% would be levied as

“Fat Tax” on burgers, pizza, tacos, donuts, sandwiches, burger-
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252.

253.

254.

255.

256.

pattys, pasta, bread fillings and other cooked food items sold by
branded restaurants. An additional revenue of Rs.10 crore is

expected.

The previous Government had imposed 1% VAT on textiles. |
raise this to 2%. An additional revenue of Rs.50 crore is

expected.

As an incentive to the tourism sector, luxury tax rates for hotels
will be reduced. Exemption limit of rent will be raised from the

- existing Rs.200/- to Rs.400/-. Rooms with rent ranging above

Rs.400/- to Rs.1000/- will be taxed at 6% and those with rent
above Rs.1000/- will be taxed at 10%. Due to this general
reduction, the concessions grahted in 2014-15 will be done
away with.

Our Government is committed to reduce the use of plastic
disposable plates and plastic cups. Presently they are taxed at
20%. It is clarified that disposable tumblers of plastic will also
attract tax at 20%.

In 2014, the tax rate of washing soap bars and cakes
manufactured using coconut oil was reduced to 1%. It is
common knowledge that washing soaps are not made using
coconut oil. To prevent the misuse of this concessional rate, the
tax rate will be increased to 5%.

The tax paid by FACT on purchase of quuefled Natural Gas will
be reimbursed.
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257.

258.

259.

260.

261.

Amn
262.

Concessions

The exemption granted to sale of copyright and transfer of right

to use of cinematographic films in 2008, will be restored.
The tax rate of scrap batteries will be reduced to 5%.

it shall be clarified that the tax rate of disposable plates and
cups of Thermocol (Styrofoam) for the years 2013-14 and 2014-
15 shall be 5%.

The tax of 5% on Municipal Plastic Waste will be done

away with.

There exists a situation whereby compounded gold dealers
have to pay average of the tax paid by their other shops for the
newly started branches. Major companies are now opening
new branches in small towns and rural areas. It has been
pointed out that, for comparatively small firms, compounding at
the rates of the main branches in big cities is a hindrance to
their business expansion. Some are responding to this situation
by opening new showrooms in other compény names.
Government intends to bring in an amendment classifying the
cities into certain categories, with different compounding rates.
Along with this, strict monitoring and scrutiny of the turnover of
non-compounded dealers will be done.

heme for Presumptive Tax Payer:

It is estimated that there are more than one lakh dealers having
turnover above Rs.60 lakhs and is still paying presumptive tax
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without switching over to TIN. The Department issued notices
to around 20,000 such dealers, along with evidence. As per the
Statute, they will have to pay tax at schedule rates without input
tax credit and thrice the amount of tax as penalty. Trade
organizations have pointed out the severity of this burden. In
this background, it is intended to implement an amnesty
scheme for these dealers.

1. Tax shall be payable at the schedule rates on the
unaccounted purchases of presumptive tax dealers with
5% gross profit added. Input tax credit will be allowed
only for declared pdrchases.

2. All penalties including 300% penalty will be waived.

3. 30% of the tax determined as per this scheme shall be
paid immediately and the rest in 12 equal monthly
installments.

4. The scheme is available to all Presumptive Tax Dealers
with regard to whom unaccounted purchases have been
detected by the department for the period up to 31-03-

2016.  Notwithstanding, whether any assessment was
completed or not, they can opt this scheme. Those
dealers who have obtained orders in appeal can also opt
this scheme.

5. All pending cases in any forum shall be withdrawn and
evidence should be produced for the same. Once the
scheme is accepted and fulfilled, appeal on the settlement
will be barred.
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6. Presumptive Tax dealers shall apply within 3 months from
the date of declaration of the scheme.

7. The dealers, who have not yet received the pre
assessment notices from the Department, will be intimated
by the assessing authority regarding the case in their
name, so that they can also avail the benefit of this
scheme.

.

8. All the dealers who are opting this scheme will have to
take out registration as TIN dealers effective from 01-04-
2016. This will ensure their future tax compliance and its
effective monitoring.

263. As pointed out earlier, there are manifold number of dealers
than those detected, who have suppressed facts and are still
continuing in the presumptive tax. They can also suo-moto
inform their actual accounts to the Department, obtain TIN and
continue to pay tax as per law. Their past accounts would not
be re-opened and proceeded against by the Department. In
VAT, tax is to be paid only on value addition. For those small
scale dealers forming the last link of the chain, there would be
no huge increase in tax. Such dealers should avail this
opportunity to avoid any future proceedings. Once the system
‘scrutiny pointed out earlier comes into effect, actual state of
affairs of unaccounted purchases can easily be identified by the
Department. The amnesty scheme announced today will not be
available in future.
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264. Amnesty under Kerala General Sales Tax Act. | intend to

introduce an amnesty scheme for pre-vat period arrears under

KGST with a total waiver of interest and penalty. The time limit

for filing option and completing the proceedings and payments
will be 28-02-2017.

1.

The assessment done and demand generated up to
31-03-2016 for the assessment years up to 2004-05 will
be considered in this scheme.

In those cases where option was filed in the previous
scheme and default committed after remittance of one or
two installment, such remittances will not be considered
for settling the arrears under the new scheme. The
present liability only will be considered for new scheme.

There shall not be any refund subsequently for the dues
paid under this scheme, under any circumstances.

Any amount paid under conditional stay in any appeal,
revision or order of High Court or Supreme Court or
voluntarily paid against the demand will be reckoned for
arriving the settlement of arrears, provided there must be
litigation pending in any of the forums.

The dealers opting for amnesty or their succeeding
business is still continuing business in VAT period, they
should obtain TIN as a pre-condition for availing

amnesty.

265. This scheme will not be applicable to Public Sector Undertaking

of Central Government.
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Restoration of certain clauses in the Finance Bill, 2016

266. Purguant to the dissolution of 13" Legislative Assembly, the
proposals in the Finance Bill of 2016 had lapsed. | intend to

restore the following provisions of that Bill.

Clause 2 relating to Surcharge on Taxes Act.

Clause 4 relating to Kerala Court Fees & Suits Valuation Act.
Clause 6 relating to Luxury Tax Act.

Clause 7 relating to Agricultural Income Tax Act.

With respect to KVAT Act, | intend to restore —

Clause 8 sub clause (1) item (c).

Clause 8 sub clause (2).

Clause 8 sub clause (3).

Clause 8 sub clause (4).

Clause 8 sub clause (5).

Clause 8 sub clause (1) item (a), in sub-item (iv) the
seventeenth proviso and the note, and Clause (8) sub-clause
(1) item (a) sub-item (i) of that Bill.

Simplification of Procedures

267. Works contract is one of the sectors which has major tax
leakage. To contain this leakage strict measures would be
adopted.  Along with this, it is intended to simplify the

procedures.

268. All Forms relating to works contract will be simplified.
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269. In 2015, with respect to CST contractors, certain works were
included in the negative list which could not be compounded. It
would be clarified that this provision shall be applicable only
with respect to the contracts in the negative list and the
contractor can compound other contracts undertaken by him.

270. VAT is not applicable for the transfer of immovable property.
VAT cannot be levied on that part of the contract receipts
pertaining to transfer of land involved in the construction of
buildings for which stamp duty has been paid. Amendments
would be made to clarify this position, including for the payment
of compounded tax. Further, the procedure for reckoning and
granting deduction with respect to land value in the self
assessment returns filed by the works contractor will be clarified
as follows:

1. for the purpose of availing deduction in return, the land
value to be reckoned will be the value mentioned in
agreement;

2. pro-rata deduction, with reference. to the total agreement
value, for land value in the contract receipts received
during a return period can be availed in the return;

3. after registration of the deed, the assessee can claim
refund if the actual amount for which stamp duty has
been paid is more than what was paid along with the
returns, on production of evidence:;

GPM. 4/403/2016—10 121



4. the deduction in returns shall not be allowed unless the
contractor files a statement containing the project-wise
individual details regarding the person from whom the
contract receipts were received, total amount received il
date, total amount received during the return period, total
land value claimed till date, land value deducted during

the return period.

271. The power to condone delay for filing of option under Section 8
in respect of works contract awarded by Government of Kerala,
Kerala Water Authority or local bodies is presently vested in the
Commissioner. This power henceforth will be vested with the

district Deputy Commissioner.

272. The order of assessing authority for refusing and cancelling the
permission for paying compounded tax in gold was made
appealable only to the Appellate Tribunal. The mistake that

crept in while amending the provision in 2014 will be rectified.

273. Along with audited statements, the dealers have to file Trading
and Profit and Loss Account and Balance Sheet etc. With
regard to dealers having pan-India operation and who does not
have separate branch accounts for individual States where they
operate, it will be mandated that the dealer would have to
submit details as normally included in Trading and Profit & Loss

account, certified by the Chartered Accountants.

274. Filing of details of debit note and credit note will be made online

as in the case of sale and purchase statements.
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-275. Sub-section (8) and (11) of Section 47 prescribes the procedure
to be followed when the owner of the goods does not furnish
security or execute the bond. In such cases, the goods are to
be seized and sold by public auction. It would be clarified that

auction will be conducted only after confiscation.

276. E-Payment system would be strictly implemented to awarders to
ensure the payment of TDS in time.

277. lIssuing notices and orders through KVATIS portal along with
SMS alerts to dealers will be recognized as a mode of service in
the KVAT Act by an amendment.

278. KSEB units who have obtained separate registration under
KVAT Act will be exempted from filing unit-wise statement of
accounts and certificate under section 42. But they will have to
file trial balance for such units.

Appeal Cases

279. Figures show that g huge number of appeals are pending
adjudication before the first appellate authorlty This is
adversely affecting the tax administration and speedy
dispensation of justice. Rs.1412. 41 crore are locked in 24336
appeal cases.. To alleviate this, the following measures will be
adopted.
| 1. Hearing of stay petitions and passing orders thereon is

identified as the reason in the delay of the disposals. To
ease and speed up the process of hearing appeals, the
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dealer will get automatic stay provided the collected tax
if any, and 20% of the disputed amount is remitted.

2 For the disposal of pending appeals, the number of
Deputy Commmissioner (Appeals) and Assistant
Commissioner (Appeals) will be increased. The number
of Appellate Deputy Commissioner will be increased
from 9 to 13 and that of Appellate Assistant
Commissioner from 5 to 17. Necessary posts will be
created for this.

3. Every tax case pending before the High Court will be
examined and decision for further course of action for
speedy disposal will be taken.

4. Cases where there is no dispute for collection will be
identified, examined and classified and revenue
recovery proceedings will be intensify.

Pluqqging Loopholes

280.

281.

282.

Presently, contractors are allowed to file a single option for all
the works undertaken in a year. This facility will be limited to
contractors having Government works only. For other
contractors work wise option will have to be filed. Once option
has been filed, the compounding will be applicable to the whole

~ period of the work.

It will be clarified that delivery vehicles will be eligible for ITC
only when used for delivery purpose for sales man permits.

Form No.20H relating to deduction of sub-contract turnover will
be amended to include all the payments made relating to such
sub-contracts.
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283.

284.

285.

286.
287.

288.

A certificate from the Pollution Control Board, containing the
details and specification of the machinery will be made
mandatory for the purpose of registration of manufactured sand
and metal crusher units. Existing units will have to produce
these certificates before 31° December, 2016.

Department has allotted user id and password for dealers for
accessing various modules and services in KVATIS. In line with
Information Technology Act, the user id and password will be
treated as signature and all the consequences for the misuse
shall be on the dealer. A presumption to this effect to be
incorporated in the Act.

Presently incoming goods transported into the State through
railway, coastal cargo and by air needs to be declared with the
department. It would be made mandatory for outbound
consignments also. Stringent measures will be taken to curtail
tax evasion through this mode.

The fee for Transit Pass will be raised to Rs.250/-.

To bring in accountability, provision would be made in the Act
for suo-moto revision of orders of first appellate authority, by the
Revision Authority authorized under the Act. This power shall
be exercised within one year from the date of receipt of the
impugned order. This power shall also be exercised in respect
of the points which are not subject matter of appeal, if any,
preferred by the assessee.

Provisions, as in KGST and KVAT Act, relating to the liability of
Director of Company regarding unpaid taxes, will be brought
into the Luxury Tax Act.
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289.

290.

291.

Registration Department

The normal Stamp duty and Registration fee for the conveyance
of property are 6% and 2% respectively. In respect of gift,
settlement, partition and release deeds among family members,
Stamp duty and Registration fee are considerably low. |
understand that the concessions given through fixing a
maximum ceiling for Stamp Duty and Registration Fee for
transactions among family members have benefitted only a
small segment, while causing a substantial reduction in
revenue. Hence | increase the Stamp Duty rates for Gift,
Settlement, and Partition and Release deeds among family
members to 3% and remove the ceiling fixed on the Stamp duty
and Registration fee.

During the year 2010, Government introduced the Fair Value of
land to bring in transparency in document registration and as a
consequence, effected a reduction in the Stamp Duty rates. The
Fair Value so fixed was to be revised over a period of time so as
to reflect at least a percentage of the market value. While the
Stamp Duty was reduced, the periodic revision was not carried
out. This anomaly has resulted in huge revenue loss to the state
exchequer. In order to rectify the above, I'm enhancing the
existing Stamp duty rates on all sale deeds from 6% to 8%. The
increase in land value in Kerala has resulted in enormous
increase in capital gain and this increase in stamp duty is
justifiable to fulfill the economic vision of the state.

As per Article 23 of the Schedule to the Kerala Stamp Act,
Stamp duty for certified copy or extract is currently fixed at

varied rates of Rs. 20 and Rs. 50. This will be uniformly fixed at
Rs. 50.
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292.

293.

294.

295.

As per Articles 4 and 39 of the Schedule to the Kerala Stamp
Act, the stamp duty rates for affidavits and Notarial instruments
were fixed 20 years back. This needs revision and accordingly
the rates will be revised to Rs. 50 and Rs. 100 respectively.

More than 10 lakh cases of undervaluation are pending disposal
since the year 1986. It needs a huge machinery to dispose all
the cases in addition to the current ones. The resources
required for this purpose will far exceed the anticipated revenue
yield. Hence, | open a One Time Settiement Scheme to attract
the defaulters to settle their dues. Documents registered prior to
1.4.2010, with an extent of up to one acre can avail benefits
under this scheme.

The registration of a flat is based on the values of undivided
share of land with the superstructure thereon. While there is a
published fair value available for the undivided share of land,
there is ambiguity about the value of the superstructure. This
has resulted in huge revenue loss to the Government. Fair
Value of the undivided share of land will continue as such
without any change. But for the purpose of arriving at the value
of the superstructure, CPWD rates, certified by a competent
engineer, will be applied. Necessary amendments will be made
in the Kerala Stamp Act to give effect to the above.

The ambiguity prevailing in levying Stamp duty for documents
relating to installation of Bank ATMs and Mobile Towers will be
rectified by making necessary amendments to the Kerala Stamp
Act and Rules.
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Motor Vehicles Department
Enhancing Tax for Goods Vehicles

206. Tax for Goods vehicles, except Tipper Lorries and Goods
vehicles having Gross Vehicle Weight above 20000 Kg, has not
enhanced for the last 9 years. As the number of goods vehicles
is increasing day by day, | wish to enhance the tax rate of all
categories of goods vehicles by 10%. A revenue of 20 crore
rupees is anticipated by this enhancement.

Rationalisation of tax in respect of Contract Carriages registered
in Kerala Operating inter State and Contract Carriages registered
in other States and plying in Kerala.

297. The tax of contract carriages that are registered in other State
and plying in Kerala was enhanced vide Finance Act-2014.
Since the Hon'ble High Court has stayed this enhancement by
pointing out the differential treatment in tax rate of contract
carriages that are registered in Kerala and operating in other
State and contract carriages that are registered in other State
and plying in the State of Kerala the state could not collect the
enhanced rate till date. Hence it has been decided to enhance
the quarterly tax of contract carriages registered in Kerala and
operating in other State after obtaining permit under Section
88(9) of the Motor Vehicles Act, 1988 in the following manner
and extended same rate to contract carriages that are
registered in other State and operating in this State after
obtaining permit under Section 88(8) and 88(9) of the Motor
Vehicles Act, 1988.

i) Vehicles having ordinary seats- Rs.2250/ seat
i) Vehicles having push back seats- Rs.3500/ seat
iii) Vehicles having sleeper berths- Rs.4000/ seat
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298. Besides, if any other state levies annual tax instead of quarterly
tax from the above type of vehicles registered in kerala and
operating in the state after obtaining permits u/s 88(9) of Motor
Vehicles Act, the annual tax will be collected in kerala from such
vehicles from such state. The Government anticipates an
additional income of Rs.3 crore by this amendment.

Modifying the criteria for calculating rate of tax for new stage
carriages |

299. At present the tax rate of stage carriages is calculated on the
basis of the number of seats of the vehicle. But, the new Bus
Body Code to be introduced by Central Government give
priority to the comfort of the passengers leads to reduction of °
seats which eventually leads to loss of revenue to Government
exchequer. Hence | wish to modify the quarterly tax rate of
newly registered stage carriages according to their floor area in
the following manner:

(1) Ordinary stage carriages other than city/town service -
Rs.1300/Sq.metre

(2) Ordinary Stage carriages plying as city/town service -
Rs.1360/Sq.metre

(3) Fast Passenger and other higher class service -
Rs. 1400/Sqg.metre

Introduction of New tax structure for Specially Designed
Vehicles

300. In recent times, registration of conceptualized vehicles used for
various purposes are increasing day by day. Since there is no
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provision in the Schedule of the Kerala Motor Vehicles Taxation
Act to impose separate tax on the vehicles such as Mobile
Restaurant, Mobile Canteen, Mobile Theatre, Mobile Workshop,
Mobile Bookstall, Mobile ATM, Mobile Shop, Mobile Exhibition
Van, Mobile Office Vehicles, Mobile Digitization Unit,Cash Van,
a meager amount of road tax is collected from these vehicles.
Hence | wish to impose tax to these vehicles on the basis of the
floor area at the quarterly rate of Rs.300/ Square meter. The
Government expects an additional revenue of Rs.50 lakh by this
amendment. .

Modifying the criteria for calculating rate of tax for vehicles that
are not mentioned anywhere in the Schedule of the Taxation Act

301. Tax for vehicles that are not mentioned anywhere in the
Schedule of the Taxation Act has not been modified for the last
9 years. Hence | wish to revise the quarterly tax rate of these
vehicles at the rate of Rs.150 per Square meter.

Introduction of Green Tax to old vehicles

302. Air pollution due to old vehicles is increasing day by day.
Though the neighbouring states have already imposed Green
Tax on old vehicles to discourage the use of such vehicles,
Kerala has not imposed such tax so far. This Government is
bound to reduce air pollution. Hence | propose to introduce
‘Green Tax' in the State for the private vehicles having four or
more wheels which are older than 15 or more years and
transport vehicles having four or more wheels and that are older
than 10 or more years in the following manner. | wish to exempt
motor cycles and three wheeled vehicles used for personal
purpose and auto rickshaws from Green Tax since these
vehicles largely used by or depended by common people.
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1)

2)

3)

4)

5)

Private vehicles having four or more wheels  Rs.400
each at the time of every renewal of Registration

Light transport vehicles having four or more wheels
Rs.200/- each at the time of every  renewal of fitness
Medium Transport Vehicles Rs.300/- each at the time
of every renewal of fitness certificate

Heavy Transport Vehicles Rs.400/- each at the time of
every renewal of fitness certificate

Other Transport Vehicles Rs.400/- éach at the time of
every renewal of fitness certificate

From this Government expects an additional revenue of Rs.7
crore every year .

Imposition of fine for vehicles conducting service after filing
intimation of non-use for getting tax exemption

303. It has come to the notice that certain vehicles are conducting

intermittent service especially during night time after filing

application for exemption of tax (G form). This is causing huge

revenue loss to Government. | intend to bring an amendment

_in Section 5 of Kerala Motor Vehicles Taxation Act to levy

double the amount of normal tax from those vehicles which are

conducting such unauthorized services, and also intend to

prescribe the power to levy a nominal fee for filing application

for exemption of tax.

Implementation of One Time Settlement Scheme for vehicles

which are under tax arrears over a long period.

304. The One Time Settlement Scheme which was rolled out in the
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previous years for realizing tax arrears from vehicles which
were under long pending arrears was a huge success.
However, around 2 lakh vehicles are still in tax arrears.
Therefore, | intend to implement the One Time Settlement
scheme once again for payment of arrear tax for those vehicles
which are under tax arrear for a per'iod of 5 years or more as on
30.6.2016, at the rates specified below.

1) Transport vehicles which are under tax arrears for 5
years ormore  30% of the tax arrear during the last 5
years

2) Non-Transport vehicles which are under tax arrears for
S years or more 20% of the tax arrear during the last 5
years

3) The Government will initiate action to confiscate
vehicles and cancel the registration if the tax arrears are
not remitted within in the period of six months.

Xl
Conclusion

305. Sir, let me conclude. | believe that | have been able to do
justice to the development perspective envisioned in the
beginning of the budget presentation. The suggestions put
forward aim at achieving sustainable and rapid economic
growth while ensuring total security for the poor. | am not
recapitulating them. But Sir, | would like to caution that this is a
tightrope walk. The capital investment will be enhanced without
being deterred by the huge current revenue deficit. But it is not
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only necessary to bring revenue deficit under control but it
should also be eliminated by the fifth year. For this, revenue
income should increase. This is my appeal to the public.
Whenever you purchase anything, ask for the bill. Another thing
is that nobody should assume that revenue expenditure can
also be increased seeing the upsurge in capital expenditure.
The present salary, pension and interest in Non-Plan
expenditure cannot be avoided. But, the remaining expenditure
has to be strictly controlled. Otherwise, things will simply go out
of hand.

306. Sir, the possibilities and dangers that | mentioned can be clearly
seen from the examination of the concise form of the income
and expenditure of the State Government for 2015-16.
Revenue Receipts 84616.85
Revenue Expenditure ‘ 97683.10
Revenue Deficit (-) 13066.25
Capital Expenditure (Net) ' (-) 9540.86
Loans & Advances (Net) (-) 5632.78
Public debt (Net) : 17926.14
Public account (Net) 4502.37
Overall Deficit (-) 711.38
Opening balance at the beginning of the year (-) 105.21
Closing balance at the end of the year (-) 816.59
Additional Expenditure announced 730.10
Concessions announced 5.00
Additional Resource Mobilisation ' 805.00
Cumulative Deficit at the end of the year (-) 746.69
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307.

308.

The revenue deficit is Rs. 13,066 crore. 73% of the public
borrowing of Rs. 17,926 crore will have to be utilised for
bridging;} the revenue deficit. Comparing to previous years,
there has been considerable increase in allocation for capital
expenditure under the assumption that Rs.4,502 crore can be
raised as additional loan in public accounts. In addition to this,
capital investment has been increased on a large scale through
Special Purpose Vehicles. If the Government needs achieve
the credibility to raise loans in this manner, the revenue deficit
has to be brought down considerably in coming years.
Otherwise, we run the risk of a total impasse. However, | am
confident that the Government led by Sri.Pinarayi Vijayan has

the will and the discipline to embark on such an experiment.

Sir, | presented the budget in 2011 with lines specially penned
by Sri. O.N.V. Kurup, the pride of Malayalees. He is not with us
anymore. Government have declared his birth village as ONV
Kavyagramam. This programme will be implemented. |
conclude reciting the last lines of ‘Dinantham’, the last poem of

Sri. O.N.V. Kurup.
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As | wait hearkening for something
not knowing what couplets to choose
to end this, | hear the voices of people
who are being silenced all over . . .
“We shall overcome,

we shall overcome someday!

We are not alone.

We are this earth. . .”

309. | present the Budget for 2016-17 for the approval of the House.
| also present the Vote on Account for the next three months
(August-October) of this financial year for the approval of the

House.

- Jai Hind -
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